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CENTRAL ADIVJNISTRATIVE TRIBUN : GUWAHATI BENCH. 
GUWHMTI. 

ORDER SHEET 

Urgmnal No. _j..Gj2oo2
-  

W!isc.?etitjon No. 	/ Qntempt etition
­N~o. / Review Application No./ 

pPlicant() 

Respondent(5)  

Advocat for Applicant(S) ft. 	 AtM. M. 

Advo cate for Respondent(s) 
 

to 

Note5 of
,  the RegistryDate 

 ORDER OF THE TRIBUNAL - ------------ ---- --------------- - 

24.5.02 v 	 Heard Mr. M.Chanda, learned counsel 
the applicant and also Mr, A.Deb Roy, 

- 	

'learned Sr. CG.S.C.  for the respondents. 
• ' 	

tc 

This application is 8quarely covered 
c 'by the Judgment and order passed by this gjtr' 

Trjbunaj in Q.A, Nos. 230,234 and 276 of 2001 
,'dated 11.1.2002. In the light of the said 

, 	
AOJVL 	

judgment this application is dismissed. The 
'dismiaal of this application, shlLnot, 
'however, preclude the respondents, viz, the 

,isovt. of Arunachal Pradesh in absorpir,g the 
applicant as per policy decisi0, if any, Oven 
'after the persons are rapatrjaj. 

The application thus stands dismissed. 
'There shall, however, be no order as to Costs. 

H 

itice..eChajrman 
nib 
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IN THE GAUHATI HIGH COURT 

(High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura, 
Mizoram & Arunachal Pradesh) 

CIVIL APPELLATE SIDE •  

Appe,/ 
	L2-_t (-11 
	

No. ..... ............ of 200 

Civil ae 

Appellant V 	
Petitioner 

Versus 

Respondent 

Opposite Party 

Appellant 

Forpet.tjoner 	
k 

Respondent 
For 

Opposite Party 

Noting by Officer or 
Advocate 

Scria 
No. 

Date Office notes, reports, orders or proceedings 
with signature 

1 2 3 4 



o 	 ..• 

ting by Off cer *r 
Adocat 

Senal 
No 

Patc Office notes i ep( t 	orders or pro 	d ng 
wit:, Signature 

.1• .2 3 

WP(C) NO 563 1/02 

I EFORE 
H( N'BLE HE CHIE F JUSTICE MR 2 BS REDDY 

HO14'8LE-,M. P, JUSTIC E T NAN DAKUMAR SINGH - 

31-07 Q 

(BS Rddy, C) 

1r 	SK Ghose, learned 	counsel 	for 	the 

) . 	... 	.. 	. 	pétitidner..se ks leav of .this coUrt' td withdraw 

this vi1it pei' on and ightly so in our'£onidéred 

opinio i. The I ave isa :cordingly granted. 

he 	wi it 	petiti n 	shall 	stand 	dismissed 

withot t any (rder as. I ) costs.' HoweVer, libertf is 

grantE I to th petition r to avail such reniedies as 

"may t requi ed' and in 'case any such occasion 

'1àrises in that event tI is ' order shall not come in 

their v ay and the mattPY,may have to be disposed 

of on ts own merit u influenced by dismissal of 

this WI t petiti fl. 



Aemo No .HC a XXI .__±2 C__22 	_JR .M • D to 
 

dozr forwarded for information and necessary action to:- 

I. The Union of lndia,through the Comptroller & iudit0r 
peneral of India, 10 Hthadur Shah Zafar Marg,New Delhi-110003. 

..tThe Accountnt General (A&E) ,Arunachal Pradesh.NghalaYa, 
Assam etc.,ShiLlong- 7930010 

The State of r.unachal Pratiesh,represexlted by the Secretary 
to the Government of Arunachal radesh,Pulic Works 

fDepartment,Itangar. 

4. The Director of Acounts & .Treasures,GOVerrflT1flt of 

•
I Arunachal Pradesh,Naharlagufl. 

5 ., The EXecutive Engineer,Rural Works Departrnent,KhOflSa D.ivision 

• 	 Distrit Tirap,Arunachal Pradesh. 

64 The Conissioner(Finance) ,Government of Arunachal Pradsh, 
taiagar. 

If The Deputy Registrar,Central Administrative Tribunal, 
i3 Guwahati ench,1ajgarh Road,Bhangagarh,GUWahati 781005. 

Be is requested to aäknowledge the receipt of the following 
MaUX rcords.This has a reference to his letter No. 

CAT,'GHY/68/Jti.1/423 Date 07.06.2005. 

EPc;-   : 

1. O.A. 16/2002 Part 
,1th Original.Orders. 

By order 

ij 

Asstt.Iegistrar (Judi.) 

1 
	

GauhatiHgh Court,Guwehat 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 $ 

(An Application under Section 19 of the Administrative Tribunals Act, 

1985) 

Title of the case 	 0.. A. No. ................ .......... .... .... .... ... /2002 

SrI Tushar Kanti Barua 	 Applicant  

- Versus - 

- 

Union of India & Others 	 RespondfltS 

INDEX 

Annexure Par t cu1attS 	- 	fPe No.. 

No.  

01 - ApplCat1Ofl 	 p1-16 

VorificaiOfl 17. 

03. 1 ppointmeflt letter dated 18-20 

9.6.1999  

2 Impugned order dated 21 

25.2.2002 _______ 

05; 3 Judgment & Order dated 22-26 

22.6.2001 

06.. 4 Letter dated 15.11..99 27-28 

• 	
07. 5 Letter dated 121..200 29-30 

08.. 6 Letter dated 11.3..2002 1- 	2 

09.. - 	 7 photocopy 	of 	the 	news 

published jnArunaOhal Times  -- 

on 2.12.2001  

Fi ed by 

Date :O - 05.2002 	

(6dvocate 



IN THE CENTRAL ADPUNISTRATIVE TRIBL*IAL 
GUWAHATI BENCH : GUWAHATI 

On Application under Section 19 of the Adminitrative Tribunal* Act, 

1985) 

O.A.. No.. ..... .... ........... - /2002 

BETWEEN 

Sri Tushar Kanti Ba•rua 

Son of Sri Baroda Ranjan Barua 

Working as Divisional Accountant in the 

Office of the Executive Engineer s  

Rural Works Department, Khonsa Division., 

Government of Arurachal Pradesh, 

District - Tirap, Arunsohal Pradesh.. 

lApplicant 

-versus- 

The Union of India, 

Through the Comptroller & Auditor 

General of India.. 10 i3ahadur Shah Zafar Marg, 

New Oelhi-110003.. 

The Accountant General (A&E). 

Arunachal Pradesh, Meghalya, 

Assam etc.., Shillong-793001.. 

The State of Arunachal Prdesh.. 

Through the Secretary to the 

Government of Arunachal Pradesh, 

Rural Works Department', Itanagar-.. 

0 

-T& 	bço- 	fcU( 



The Director of Accounts &Treasuries. 

Government of Arunachal Pradesh, Nahar.lagun.. 

The Executive Engineer, 

Rural Works Department, Khonsa Divisin 

District - Tirap., Arunachal Pradesh.. 

The Commissioner (Finance), 

Government of Arunachai Pradeh, 

Itanagar.. 

.. fspondants 

DETAILS OF APPLICATION 

Order No.. DA Cell/2*46/92_93/200001/Vol..I1/1216 dated 25.02,2002 

- :issued by the respondent no.. 2 nepatriating the aplicant to his 

parent department without considering his case for permanent 

absorption in the cadre of Divisional Accountant now taken over by 

• the Government of Arunachal Pradesh from Accountant 13eneral (A&E) 

Arunachal, Meghalaya, etc.. Shillong in total disregard to the 

decision/contention as communicated through the letteor bearing No. 

DA/TRY/15/99 dated 12..1..2000 as well as the letter under Memo No.. 

OA/TRY/15/99 dated 11..3..2002 issued by the (overnrnent of Arunachal 

Pradesh; 

24 Jurisdiction 

That the applicant states that the subjt matter of this 

application is within the jurisdiction of this Hontl•e Tribunal. 



3.. 	Limit.tion 

That the present applicant further declares that this ap1icatjon 

is filed within the prescribed period of limitation as per 

Administrative Tribunals Act 1985. 

4.. Facts of the Case 

4..1 That the applicant is a citizen of India and as such he is 

entitled to all the rights and privileges as guaranteed under the 

Constitution of India and other legal rights accrued there under.. 

4..2.. tTh at the Applicant is worling as Divisional Account.nt in the 
organization and under the administrative control of Director 

of Accounts & Treasuries, Government of Arunachal Pradesh and 

seeking his permanent absorption. Though he has worked fr ,  

nearly three years as Divisional Accantant in the office of 

the respondent no. S. he Is not being permanently absorbed in 

the aforesaid capacity.. Now, effort is on to repatriate him 

to his parent department under the Chief Engineer, Public 

Works Department, Itanagar, Government of Arunacha]Pradeh, 

4..3 That what makes the likely repatriation of the Applicant 

disturbing is the fact that though he is being repatriated to' 

his parent department, his place is likely to be taken by 

another deputatjonjst only.. Hence.,.jt is the casowhei-e one 

deputatjonjst is being replaced by another deputationjst. 

Instead of permanently absorbing the Applicant to the post 

presently being held by him, wherein he has worked for nearly 

three years, the Respondents are now only brFnginq a. person. 

on deputation to work in his place. It is also noteworthy,  

that the Applicant is copetent to be permanently absorbed in 

the deputation post of Divisional Accountant.. Moreover, 

tç&,c(. &7LJJ 



though he has worked on deputation but his appointment was 

pursuant to a selection against the permanent post in a 

substantive capacity.. 

4..4 That the applicant states that the State of Arunachal Pradesh 

(for short., the State) do not have any accounts cadre of its 

own to man the accounts set up under its various departrner.tS 

and as such it puts requisition to the respondent no.. 2 for 

selecting and appointing the staff of Accounts Cadre, -namely 

.LDA/DAO etc.. from amongst the existing staff serving under 

various departments of the State.. It is pertinent to mention 

here that the respondent no.. 2 selects canddates on behalf ,  

- of the State and on their selection the said candidates are 

posted against the various posts of accounts cadre under the 

4 State.. The salary and allowances of those candidates are also 

paid from the State Exchequer but such appointments of be 

candidates are made on deputation basis.. It would be relevant 

from the aforesaid facts that though the candidates are from 

the State and on their selection against the post of Accounts 

cadre are posted again to the State, they are under the 

administrative control -- of respondent no.. 2 since, their 

selection against the posts are on deputation basis.. 

Therefore, the candidates like the applicant are basica).ly 

employees of the State and are - serving against the posts 

under the State cadre being under the adeistrative control 

of the respondent no.. 2.. 

4..5 That the Applicant was initially appointed as a Lower 

Division Clerk (for short LOG) in the year1976 and was 

:posted in the Public Works Department, -Aruriachal Pradesh.. 

Ever since his entry to service, he has been discharging. 

duties to the satisfaction of all concerned -and subsequently 



he was promoted to the post of tipper Division Clerk in the 

year 1996. 

4:6 That during the year 1997, the applicant was initially 

selected for the f irst time as a Divisional Acountant under 

respondent no.. 2 an4 as such, he continued in his said 

capacity till 1999 the Chief Engineer 4  Rural Works 

Department, itanagar;' Government of Arunachal •Pradesh. 

4.7 That in the meantime, the respondent nok2 vide Circular 

bearing No.. DA CELL/2-49fr97'-98/VO1 .11/245 dated 20. 1 a1998 

:invited applications fromr the candidates who were willing to 

serve as Divisional Accountants in Rural Works. Department for 

a period of one year on deputation basis.. The applicant had 

applied for the said post and thereafter was selected f or the 

second term to the said post on deputation basis.. Consequent 

to his selection to the post of Divisional Accountant, he was 

appointed as Divisional Accountant on 9..6..1999 in the office 

of the Executive Engineer, R..WO.., Khonsa, Aunachal Pradesh 

and since then :ho has been working in the office of the 

respondent no.. 5.. Thus, although he is working under the 

administrative control of AG (A&E), tleghalaya, but 

practically, he has been worklng4n the' office of the 

respondent no.. 5 under the State ofi crunachal PradoshM'. 

Copy of the appointment letter dated 9..61999• is' 

annexed as Annexure-1. 

4.8 That though the aforesaid appointment of. the Applicant was or 

deputation for a period of one year, the same was 

subsequently extended from time to time'and he is still 

continuing in the said post.. It is stated' that pursuant to 

his long continuationin the borrowing department, It has  

been his legitimate expectation that he would be absorb in 



\09 

the establishment of AG (A&E) for Arunachal Pradesh inthe 

cOurse. However, before consideration of such theorption, he 

has been repatriated to his parent department.. It will be 

V perti nent to mention here that the Applicant who was an WC 

in his parent department, came on deputation to a promotional 

post carrying higher scale of pay •(Rs. 5000-8000/- with 

effect from 9.6.1999) to the Off ice of the AG (A&E),, 

Shillong. Such expectation was also in view of the fact that 

tIe performance of the Applicant as a Divisional Accouflt3flt 

has been well recognized by the autbriti$s. 

4.9 That as already stated above, he is being repatriated:' to his 

parent department without considering his case for permanent 

absorption by issuance of the order of repatriat.1ondated 

25..02..2002 with immediate effect.. However, by virtue of the 

letter of the respondent no.. 5 issued under Memo No.. 

10.01/99-2400/184'90 dated 0.01.22 he has not been 

released from duty, as yet.. But he has reasonable apprehension 

that the respondent no.. 5 may, at any time, release him 

acting under pressure from the respondent no.. 2. The 

applicant has also gathered the,informatiOfl that another 

.deputationIst is replacing him and it is not a case of his 

replacement by any regular incumbent of the office of the 

A.G. (.A&E), Heghalaya, On the other hand, thobifUrcatiofl 

towards creation of a now cadre of AG(A&E) forl Arunhal 

Pradesh 	on the offing and the necessary infrastr&ture 

facilities including the office building etc.. are also bet,g 

arranged.. Thus if in the meantime, the Applicant is 

repatriated to his parent department without considering his 

representation f or regular absorption, the same. will 

• seriously toll upon his service career.. It may be further 

stated herein that recently the State has taken the decision 



to take over the administrative control of the acco±s cadre 

from the respondent no.2 and to absorb/requlariso the 

services of the existing incumbents and necessary arrangement 

in this regard including a decision by the State Cabinet has 

also been taken but the entire process will require some more 

time for completion. However, in such an event, the applicant 

will be absorbed/reqularised in his existing capacity.. 

Copied of the repatriation order-dated 25.02.2002 and 

the letter-dated 30..04..2002 are annexed heroith as 

Annexure - 2 and 2A respectively. 

4.10 That it will be pertinent to mention here that on an earlier 

occasion, other similarly situated colleagues of the 

Applicant - being ajrieved by similar orders of repatriation 

assailed the same before this Hon'ble Tribunal and this 

Honble Tribunal was pleased to protect their iritert by 

issuing appropriate interim order.. Now, those applicants are 

continuing in the post of Divisional accountant under the 

Administrative Control of A..Q.., (A&E) Heghalaya at Arunachal 

Pradosh. However, those applications wee finally disposed 'ky 

the this Hon'b.le Tribunal on 22.6.2001 holding that the 

period of deputation of the applicants in those applications 

stood extended by virtue of issuance of the order dated 

15.11.1999, issued by the respondent no.. 4... The Tribunal 

accepted the contention of the applicants in those cases and 

disposed of those matters granting the bonef it of extension 

in terms of the order-dated 15..1.1A999 issued by the 

overnment of Arunachal Pradesh. The Applicant in thepresent 

case is similarly situated like thoseApplicants in those 

Original Applicatjons 

"9-j
.
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Copy of one of the abovementioned order of this Tribunal 

on 22..6..2001 is annexed herewith as :Annexuri 	3.. 

4..11 That the Applicant is aggrieved because instead of cossidoring 

his permanent absorption as Divisional Accountant in the 

off ice of the respondent State consequent to the decision by 

the State to take over the Accounts Cadre from the-

Administrative control of the respondent no.. 2, he is beinç 

• repatriated and replaced by another deputatthnist, The 

• Applicant has worked as Divisional Accountant for nearly 

thre years.. His appointment as Divisional Accountant was 

agajnst a permanent post and there is no reason as to why he 

cannot be considered for absorption in the said capacity more 

particularly, when hehas already exercised his option for 

absorption and the State has already initiated an actianto 

take over the administrative control of his post.. in this 

connection,, it is noteworthy that his appointmen as 

Divisional Accountant was made aftercarryinq øut'salectjon 

in accordance with law.. Since the applicant duly qualified 

and was selected for such appointment, he- was accordingly-. 

sent on deputation as Divisional Accountant, 

4..12 That it is stated that the Govt.. of Arunachal Pradh vide 

their letter bearing No.. DA/1ry/15/99/629 dated 15..11...99 

requested, the Accountant General (A&E), Arunachal Pradesh, 

heqhalaya, etc.. to extend period of deputation for a further 

period of two years from the date of expiry of the tenure of 

the incumbents in the interest of Rural service and it is 

further stated in the said letter dated 15..11..99 that this 

arrangement was proposed, till view of the State Government 

in final shape could be put forward. Consequent to that the 

tenure of the incumbentsincludinq thepresentapp1jnt.was 



extended and therefore he is still continuing in the saFd 

capaci:ty of Divisional Accountant.. 

4..13 That as a matter of fact, on 12..1..2000 and 11..3..002 the 

respondent nos.. 4 and 6 respectively issued letters 

requesting the respondent no. 2 to the effect that the 

existing divisional accounts may be allowed to continue as 

emergency divisional accountants for the time being as a 

workinq arrangement in . much as the State Cabinet of 

Arunachal Pradesh has taken a decision for taking overthe 

administrative control of the cadres of Sr.. DAO/DAO/DA of 

':.Works Divisions belonging to P.WO../ PHED/iFCC/Rt and Power 

Department. of Arunachal Pradesh.. Therefore, in the light of 

the above decision and also in view of the subsequent 

decision of the Govt.. of Arunactial Pradesh to take over the 

cadre of Divisional Accountant as communicated vide letter 

dated 12..1..2000, the present applicant is at least. 

to an interim order for continuing in the present place of 

Posting till the administrative, control is taken over by the 

State and his case for permanent absorption as Divisional 

Accountant under the Govt.. of Arunachal Pradesh is 

considered.. it is further submitted that the process of 

taking over the . cadre of Divlsionai 4ccouts 

Officer/Divisional Accountant are in progress. The Hcn'ble 

Tribunal may, therefore, be pleased to issue a direction upon 

the Respondents to Consider the case of the Applicant for 

permanent absorption in the post of Divisional Accountant 

under the control of Director of Accounts & Treasuries, 

Government of Arunacha]. Pradesh.. 

4..14 That as stated above, the Director of Accounts .& Treasuries, 

Govt.. of Arunachal Pradesh have decided to take over the 

aforesaid cadre of Divisional Accountant under their.direct. 
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control with immediate effect and further decided that 

• persons those who are borne on regular basis in the cadre of 

Divisional Accounts Off icer/Ojvjsional Accountants In the 

State of Arunachal Pradesh and opted to come over to 

Arunachal. Pradesh State Cadre.,. will be taken over onsta.tus 

quo subject to acceptance of the State Govt. and it has also 

• been decided that hence forth no fresh Divisional accntant 

on deputation will be entertained.. Cases of those who are 

presently on deputation and serving in the State shall be 

examined at that end for their future continuation en after 

completion of existing term of deputation.. The Director of 

Accounts and Treasuries had further requested to take 

necessary action so that the process of the transfer of due 

cadre along with the willing personnel could be completed 

immediately.  

415 That the aforesaid decision of the Director of Accountsard 

Treasuries (A&E)., Govt.. of Arunachal Pradesh would boevident 

from the letter bearing No.. DA/Tres/15/99 dated 12.1..2000.as 

well as the letter issued under Memo No. DA/TRY/15/99 dated 

11..3..2002 addressed to the Accountant General (A&E) Arunachal 

Pradesh, Heghalaya, Shillong.. It is therefore quite clear 

that under the changed circumstances, the applicant Who is an 

employee of the Govt.. of Arunachàlpradesh, Meghalaa, is now 

requjred to be considered for absorption by the Govt... of 

Arunachal Pradesh instead of Accountant General., (A&E), 

Arunachal Pradesh, Heghalaya, Shillong.. 

Copy of the letters dated 15..11,99: 12..1..2000 and 

113..2002 are annexed as Annexure-4. 5 and •6 

respectively. 
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4..16 That the applicant states that he has further cme to know 

that the State Cabinet of the Government of Arunachal Pradesh 

has formally approved the above decision in the month of 

tDecember, 2001 to take over the control of the entire 

Accounts set up from the Accountant General (A&E)., Heqhalaya 

etc.. In view of the above decision of the State Cabinet the 

• Accountant General (A&E)., Meghajaya etc.. is requimd to hand 
over the entire ACcunt& set up to the Director of Accounts 

and Treasuries, Government of Arunachal Pradesh. But this 

process may require some more time for completion.. It is 

•tated that the said news was also published in thrunha1 
Times dated 2.122001 Therefore, if the applicant is 

repatriated to his parent department before complotjn of the 

above exercise, it would cause irreparable loss and injury in 

his service career.. The Hon'ble Tribunal may, therefore, be 

pleased to protect the interests of the applicat by an 

appropriate order.. 

A photocopy of the said news published in the 

Arunachal Times dated 2.12.2001 15 annexed 

herewith and marked as Annexure-7, 

4.17 That the applicant submits that he has come to know from a 

reliable source that the instant order of repatriation has 
been issued on extraneous constieration. From the attending 

facts and circumstances of the case narrated above, it is 

quite clear that now; consequent to the above decision of the 
Govt.. of Arunacha], Pradesh, the respondent no... 2 has no 
control over the matter and in this circumstance thimpugned 

order is arbitrary, mala fide and without jurisdiction,., The 

:impuqned order dated 21..03..2002 is, therefore, liable to be 
set aside.. 



418 That in this application, the Applicant has made out a prima 

fade case of arbitrariness on the part of the Respondents. 

Applicant has a strong case for being permanently absorbed as 

DIVisional Accountant either in his present capacity as 

Divisional Accountant in the office of the Executive 

Engineer, Rural Works Department, Khonsa Division, Arunachal 

Pradesh or as Divisional Accountant in any of the offices 

under the Government of Arunachaipradesh An interim 

direction by this HotYble Tribunal that pending disposal of 

this application the Applicant may not be disturbed from his 

present post of Divisional Accountant in the office of the 

Executive Enqineer, Rural Works Department, Khonsa 
Divjsi, 

Arunachal Pradesh, would not adversely affect the interest of 

the Respondents and they would not be prejudiced in any way, 

whereas on the other hand., if such an interim drection is 

not given in favour of the Applicant, the writ application 

itself would be rendered in fructuous,. Hence the balance of 

convenience is in favour of the Applicant towards Passing 

such an interim order,. 

4.19, That the Applicant has no other appropriate alternative 

remedy than the one sought for herein and the relief(s) if 

granted by this Hon'bie Tribunal would be just, adequate., 

proper and effective,. 

420 That the Applicant demanded justice but the same was denied 

to him,. Hence, this Application is filed bone fide arid for 

securing the ends of justice,. 

421 That this application is made bone fide and for the cause of 

justice.. 

k. 

.4 



5..1 For that the action of the respondentauthority in denying 

consideration of the case of the applicant as per the request made 

by the tovt.. of Arunachal Pradesh to extend the period of 

deputation for a further period till the process of taking over 

the administrative control of the cadre of the Di'i.sional 

Accountant by the State of Arunachal Pradesh is completed in 

pursuance of O.M. dated 15..11,99 1  1 12..1..2000 and 11..:3..2002 

respectively is illegal, arbitrary and highly discriminatory.. 

5..2 For that the applicant 1  if repatriated to his parent department at 

this juncture 1  will have to join as Lper Division clerk only and 

in such a contingency he would draw a lesser pay scale than that 

of a Divisional Accountant which will amount to rec*ction in rank 

and is not permissible under the law in as much as the se will 

amount to in f r in gemnt of the p roy isi ars contained i n Article 

14,16 and 21 of.the Constitution of India and as such the impuned• 

11 order of repatriation is bad in law and liable to be set aside and 

quashed.. 

5..3 For that the applicant is sought to be replaced by another 

deputationist in the rank of Divisional accountant without 

considering his case for permanent absorption and as such the 

action of the authorities is bad in law and liable to besot 

aside.. 

54 For that the impugned order dated 202002 issued by the 

Respondent No.2 di recting repatriation of the applicant to his 
t&J 

parent department with effect from 3-1..072002 wil
.
l create serious 

Clvii conseguences and as such the action of the authorities is 

bad in law and liable to be set aside.. 

5..5 For that the applicant will aye to join as Upper Division Clerk 

on repatriation to his parent department whose pay scale is much 

lower than that of the Divisional Accountant and as such it will 

create serious anomalies in the pay scale to be given to the 

applicant on repatriation andthat was why the State govt.. of 

lle~ 4,,,, 

ltv 
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Arunac.hai Pradesh took up the matter with the Respondent No2 

requesting him to allow the serving deputatjonjsls for further 

period till necessary arrangements are made by the State Govt to 

take over the administrative control of the cadre of the 

Divisional Accountant serving in the State of Arunachal Pradesh.. 

The respondent No..2 while issuing the impugned order, never took 

into consideration these factors and the impugned order was passed 

arbitrarily, without application of mind and on irrelevant 

consideration and as such the order is liable to be set aside and 
quashed.. 

5..6H For that in view of the decision now taken by the Govt.. of 

Arunachal Pradesh to take over the cadre of theDivjsjonal 

Accounts Officer/Divisional Accountants, the applicant is entitled 

to continue in the post of Divisional accountant till the process 

:is completed and as such the impugned order is bad in law and is 

liable to be set aside.. 

5..7 For that in any view of the matter the impugned order is bad in 

law and is liable to set aside. 

5..8 For that the similar matte.r has already been decided by this 

Hon'ble Tribunal in a series of case vide order deted 22.6..2001, 

as such the applicant is entitled to similar benefit.. 

r-.. 

That the applicant states that he has no other alternative or 

other efficacious remedy available before him than to filethis 

application.. 

7- 

The applicant further declares that he had filed a writ petition 
before the Hon'bie High Court regarding the matter in respect of 
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which this application has been made, but the same was withdrawn 

with liberty to approach before the appropriate forum.. The 

applicant further declares that no application like the present 

one is pending before any other Tribunal or any other authority or 

any other Bench of the Tribunal nor any such application, writ 

application, or suit is pending before any of them.. 

$..1. That the Hcn'ble Tribunal be pleased to set aside the inugned 

order of repatriation issued under letter No.. DA CEIid6/92- 
"-I.- 	 /2...1 
..' 93/2000-01/Vol..I,'b5 dated 205..2OO2 (Annexure- 2.).. 

8.2 That the Hon'ble Tribunal be pleased to diriect the respondents to 

consider absorption of the applicant to the post of Divisional 

countant in the office of the Executive Engineer, Rural Wodcs: 

Department, Tezu, or under any of the offices of the Govt.. of 

Arunachal Pradesh in terms of the decision taken by the Government 

of Arunachal Pradesh as communicated through the letters dated 

15.11,1999, 12,1.2000 and 11..3..2002.. 

8.3 To pass any other order or orders as deem fit and proper by the 

Hon'ble Tribunal. 

8.4 Cest of the case 

9.. 	Interim Praver 

During the pendency of this application, the applicant prays for 

the following interim relief: 

9. 1 That the Hon 'ble Tribunal be pleased to stay the operation of the 

:inuqned order of repatriation issued under letter No. DA CELL/2- 
__3_ 	2X2.2ao. 

46/92-93/2000-0i/Vol. I/1,37- dated 103-2Oe2 (Ann,re- :2) till 

disposal of this Original Application. 
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2 That the respondents be directed to allow the applicant to 

continue to work on deputtjan basis to the post of Divisional 
Accountant till disposal of this application. 

The above interim reliefs are prayed ontho grounds explained in 

paragraph 5 of the Original Application and if the same is not 

granted the applicant will suffer irreparable loss and injury.  

- •" SN NWWfl. 	

$ 

This application is filed through -Advocate.. 

ii. Oetails of Postal Order .-- 

Postal Order No. 7i 

Issued fromand payable at:G..P..O 	Quwahati 

12... List of -ençlosures 

As per Index. 
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VERIFIcATiON 

I, Sri Tushar Kanti Barua, son of Sri Barrxja Ranjar, Barua,, 

aged about 47 years,, irking as Divisional Acczuntant in the 
F 

office of the Executive Enginoer, Rural Works Department, 

Khonsa Division, Government of Arunachal Pradesh, Distrjc 

Tirap, Arunachal Pradesh, do hereby verify that the 
statements made in Paragraph 1 to 4 and 6 to 12 are true  to 

my knowledqe and those made in Paragraph 5 are true to my 

legal advice and I have not suppressed any material fact 

And I sign this verification on this theth day of May 2002. 

Signature 



Q(: J.} JE CC 1JI'4TAfl'J. 	EE/d (,\,1'.) MUGHALAYA ETC SHILLQflG 

Datcd. 

	

. 	. 	 ,'. 

•: 

	

Cr)'1:ru(it 	-' 1 	e1ectirn f or the post of Divi- 
•.. ( )ja1  Accountant (on (.u!tjofl)basj3) in the paysca1e of  

	

 

in th2 corined cadre of 	 . 

. 
! '3()fl\ 

]• /CcouI 	 1 	 : L1ic /c:Itrin :i.Lytjve control of the 	 . 

	

theo1)fl.aflt. Gerra1 ('&) , tleghalayá etc., Shillong, 	* 
4 Y(J Yipresent. working • 

i the cfiicc of the 

is posted on deputatio~~ISD 3j01)al Accntant inth Officet 

............................&L 
should 

join the aforesaid pob .f ivi5ioi Accountant on deputation 
'..'•l'tiu 	3Q 

	

Ys from tha 	te of J. 	o this order, failing 	
,.. :.. 

I r 	1 4. j  •r- 4 a on lr11;.'jcjr i. 	.1 i.bl e to he cancel 1 r3 

wJi- oui: -  inv further ccirir.uniti 	and the post may be offered 	:. 
t some othreigjbl( cuLirJ selected candidate,, - 

. 	 • . 

	

lOn for a change of t.h 	of post inq will. be • efltertaiflCd 	•'.' '' 
.•' 

under any circumstance 3 	
: ........ 

:i., 	 The period of depuatjon of Shrj. _24, 
-* 	 will be for a duration 

1(ono) year only fror 	: di 	f 	
ly 

JOaliinrj in the office of the 
- 	 / 

he pay e. , i (1 nUt dl i on(Duty) alowanees n 
of 

 

wii.L be qoverned by t.1i( 	z'rirnejit of India, Ninistry of 
3: J..flOflcO, i?ubiic 	......... 	rU 	 (Depri;ri;oni. 

. of Px mcl) 	. 

dtd Z9 • 4. l9 8flurl 
I I'ndc'(t ai f. modifi 	o i t- j in 	o timo. 'hi_e on deputati,n  

elect to 
iw rj Jicr Lhe Jd' ir 	

. 	 . of pay of the depiao 11  

	

IIIS Uu.1c ? y in 11 	i tt t-jIre Plus personalpay,  
iu.3 it  'ut ior (dutj) 

 i3 I).-T7 	
- 	n 	1- on, shoul1 	1 

• 	 .. 	 _____ ______ 

(jj A 



• ¶ 	Y .. 	 . 	

. 
.4Ic 

-. 
•. 

2 — • 

ption in this regarU n thj n 	pen od 	of 1 (one ) month from 
the daLe 	of joining f' e dsslgnment (i.e. the aforesaid post '( 
of deputation). The opt'on Once eyerrised by Li 

.... 	 ......... 	 . . Z tA p h11'b treatedlvc  

as f'al and cannot be -.Lltered/changd ater ureranr 
I c1rcurntances whatsoever. 

...................... ...................................................... 

: 	 • 	 . 	 - 

5 	he De mess aJ i ) T, CCi ,Ch 3 d ren ducatio h) lowance, 

L.T. ,leave,rensjon etc will be governed by the' Govt of 
lz India,Luinistry of Finance (iiIo.1(6)E_IV()/62 dtd1-12--1962 

(incorporated ah anne'uce to G( -3vi of India decision 	in 
;ppendix 31 of Choudhu1rls C 	Volume IV(13th ditin) and a 

- amended and modified from 'ime to time.) 	 I  
2,1 6 • 	$hri 

	 o 
1 ''depubation ii1l.be l.ib] ,  to be transferred,. oj ace 

( 

the State of Arunachal i'radesh,ianipur and .11 
•t 	

J 
• 	 l't combined cadre Of DiVic,jonal JCcOufltts ufldertheAdmintat 

control of the Accountnt General ( & ) 

7. 	tniom concurrcncr of this of fic must be obtained oy the 
Divisional Officer before Shni. 

  on deputation) I doqte n,.sted' 
I 	 3 4 	

1 	 ) additional charges,apoi - Lpd or transferred 	a to;'4ost7staon' 

	

/ \? 	 / 

other than that i 41 cted in th] s stah1i shmnt 	 ' 

I  ' 

I I 

1Hf)1' 	JI 	 Ocri 
I /( 	I)_1 - "e  

•"ii-•• C -- 	 • - 	C- 

- r 	
' 

,i 
I 

J4 

f• - 

- 	 - - • 
-.-. 	. 	:'- 	•. -, 

d 

•, 	•'• ,,I I 
• 

- 

- 	- 

- 	 .1. 11 ; 	 • - 

S. -. 	- 	- 	•-•, 	•, . 	• 	•.• 	S 
1 

- j - ' 	-1----. 
1- 

-.I.- 
• 	 • 	- 

- 
- 

• 	 •. 	. 	• 	- - 

1/ 

C. 
• • 	 . 	 - 	 - 	- 	- 	- 	V -• 



Shri 

0/a 

I no No j 	 ( I /7-4/9 fl5/ 	/ (- 	Dt. 	

f I 
Copy t:w:lrc'ioe.L for inforrn;it:i.on rd necessary action to - 

1 	r1i_A 	aian.irnejJ&L) 	 niur, Imphal 

2. 

C. 1 	L L n gi nec' r , Aj 'bz 'sc 
roquns ted td reieie Shri 	 /ç4Q'y4" 

- - 	
- Lmruccli it ely with thdirecU on 

to Lx':: for duty to lis place of posting on deputation 

under .Lid:.imatjon to this of 1ice. 

tEGJ 	The -'xLutive Engiric r,  

is requested to reea- 

se immediately Shri  

with the direction to report or duty o his place of o3 

tang ok-i deputation under intimation to this office. 

-D 1~ ZT1 i Y'E  GtD 	Th(--~ 'cut 1 e Engi near, _J)t 
He is requested to 

1n1 irimto  n bh date of toiing of Iiri 

• 	 a2o_________ 

vk,  i~ 

• A 	 _________ 

0. F.-I ic  - 

P.C. File. 

'l.File of the deputationist. 

YA-e
1 	

y/T A7 	 97c 4 

i (  

//"L7As27";i7 	
, 	

nio ccounts Of icer, 

• 	--•:.-.; 

• 	I 	: 

:. 

I. 
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(A&J"I NIECHALMA ETCS 'HlllO"(, 

l 	\ ( ' 11.1 2 4('2 	q ii\ nil 1 1 121 (' 	 Dated 	25 	F 
. 	 .. To. 

I. 	I he Exvrailive F.ng'.neer, '\ ingkiong R,%\ .1). lhvi.sion Arunachal Pradesh. 
2, 	The 1xecuIRe Eiuilncei, laonsa I.W,D. Dlvlsloii Arunachal Pradcsh. 	. 

Execulive Engilicen I) poi ijo R \\ D 1 )ii.Ioti Arunich il Fr.ideii 
..: 	Thr rxecuti'e i 	igIiie. r'ang, i'.li.E. 1)IvIion Arunachal Pradesh. 
5. 	I he Executive I ngiueci 	L&dF.C. ,\irIiIa Iripurl / 

kJ 
uh:- 	iepatrlalloii of DJ.vI.sion;iI 1\c.coun1:iI (on depUta (Ion). 

the followIng l)ivislon.tI Accot 	iI;iiit on deputation ineiittoiied below under the Adni1nlstra(ve 	. 

ci of 	ctotmhnt (,nei tl (KN IQ \lvghiha etc , SlnUoiig, herein are 1rrnferred back to their 
icptc1h e ru ent depil 1.ntnfs 	I he 	may be i eleiced with imniecihie efkct and on recEIpt of this order 	k 

On Ieint 	dies eu Ii wu thiu dsui ics 1hey may be dii ected to report to their parent department 
huniedhitch under Intinialion to thh office. 	 . 

' 	 - 
No

• 

1. 	Saninn f.I1Ql 	on 	(Yo I x'n(Ive Iinet'i' ' tng.lJong 	U/o the CIiiei kng1.ner, !.W.L). 
• 	(k1)uhItIoiI 	 R,\V,I). Division iiUuiaehai I'iideh. 	I Ilanagar. 

I uclrr K-intl l3ai 'si 	fl/n Kxmillve I ng1n''r khnnv' 	 the Chkl 1' ngineer, (I /.) 
Arutiachal rradesh. 	Itanagar. 5 	 . D.l on deputation 	.W .1). DivIsion 

	

- 	-•..*.-.-.--.- 	 S.-_ 	_•_ ............................. .. - 	 --S -- 	 ..................- 	 S 	_ S• 	-- 

	

3. 	Rakhal 	Krishnia Dey, 	OIo ENecutive Engineer, R.W.D. 	0/c the Chief Engineer R.W'.D. 
I) 	\ 	on deput thou 	I) ttou  io 	\u nut ult ii i'r tulesh 	$ Itanigar 

.1. 	i N dhll Ru.N ith, I) ..\. on 	(i/n E\ecntve F.ttlttt''r, l:t;u, 	0/c the Chief JngIneer. P.H.F. 

I 	Il 	i)I\ t'$I011 At un -u h tilt olt. sit 	Iiiingar - 
I't:l(Ili) tsr. i'ni, l_),\. nu' 	fl!n 	I h' 1.N'ruIive Enin 	'r, I. 	I'.U. 	I ()Io Ihe Chici Endner. $diI.0 
ikpul tituit 	 1)isiswn 	\i_ itt ii t I ilput 	t 	 Dishlon It uvigtr 

1 his ordcr takes Ii 	tnculiatc t'TlecI. 	 . 

\iilhnrtts 	\(.' 	inikr i!:iII 3.1.112 :tl 	l'/I 	III UR' 	ri.L), 

.Srlly.Avcountint 	 ri (Mmn) 
I t)t'J \O D 	(. t1lI2ii'I91 93; 2(11)11 U I '\ I 11/111 

I ,is) 	fIll 	II iI ii (UI Inhot In iiiiin ittil ,u i 	11% II hut, tO 
1 he Chief Ingtueer. R.W.Dhlston I 1attaar Arnunchal l'r:tde'h........... 
1 he ( ltiu'l I".nincei, P.1 I.I. I)i'isintu I I:tiu;,ar A.i,u;tdt:tI Pratk'sli. 
I he ChieF 	 j'('. Ijvp;trhtn'i1l, I(iu:,ar .lkln:,dl:lI l'r:uIle%h. 	 - 
l'c,on C'oncrned, 	 . 

Jog 

Sr 	countc Ufiker, I/c D '¼ (eU 

.5 	• 
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-- ADM1NiSTRTjvE Ifl 1 UUNfL CUUAHAfl 0CH 

All";jj 	OLi9i1 Applic; on  No3 Jrom 200) th o, 20a(T) of 2001, 
Otu or Ordar I Thi3 13 the 22nd Dyot June, 2001. 

d1 
I;jIi II 

	13L E 11. JU 1 	CC Ii i 	fli V Lol, Vi 

fit 

iw N OLL 1I1. K 4K. S HUMA, ADM1 NIST1TIv '1\ 
: 	 0 .ANO200/7001(T) (in C.R.6037/98)1 

fl. Prthripn 	 . . . 
	pp1lcnt, 

By Advoct0 N r , O.K.Sharma & Mr. P4K,Tjrj, 

II 

Re3pondQnt&, 
By 

0.A.No201/2001(T) (in U.P.(c)1117f2000 z 

• 	 3hri HabunQ Lalin 
	Applicants 

	

• 	By Advoc a te Nr Ta9ia Michj 
- 	

- Union or India 1Ur(I , 	
flpondt, 

Ma2aQ.Pathak,, Add,CG,s.C.. 74 	 - 	• 
:\Øo.A.No.2o2/2o01(T) (in U.P.(c)374/2000 

i 	tJ 	
Sri Khab Chandra 0a3 	• , . 

	Applicant, 
By Adv:catoNr.itava Roy & r,.0utta 

	

U. fl a c h alDadBh &Orp , 
	Ro3pondofltD Nr./,Db Roy, Sr.C,C,.C, 

• 	
••: 	

0mANQ.203/200(T)(j 	.P(c).257/2OQO)i 
• 	 Sri Grnboh 1•1 	

II, 	

• 	A ppiLcn 4  

By advocate NrM.Chanda & Mr.S.Dutta 
• 	

- 	 - 

• 	7 • 	 :on1 Prado 
• / J/W 	

Mr,t3.C.patk Addl.C,C.S.C, 
• 

O..204/2001(T) (in  U.P.(c)3?3/2000) 
: • 	

• 	Shri Rthjndro Kuar Dh 	, • 	
Ap1jct, 

• 	
By Advocate Nr.Arnitava Roy & Mr.5Outta 

—V3- 

• hect 	 Pradoh.& 'Ora,  R123pndont3. 
• 	 Mr. 

 
A. Onb Ray, 	C.  

'.1 

• 	 I' 	 • 	 • 	 • 	 • 	

• 

Contd,, 2 



DmA.205/2001(T) 	in 1j.P.(c 	76/20QO) 

Shri Upa1 M- ahanta .  . . 	
App1cat, 

By AdvooaLa MrA.floy & 

- V3 .. - 

Th,,t0tot 	unoh 	PradDsh & . 	. 
Mr. 	.Dab Roy, Sr.C.643.C. 

0.A.205/2001(T) (in W.P.(c) 4 96/200) : 
Haa Mubi Tad 	

kpp1jcat 
By Advouato M rA.Roy M r.M.Chd & 

—Va- 

Union or India & Oro. 	 , . . 
	iloapondenta.  

•Mr.A.Dob Roy, 

O..207/2001(T) (In U.P.(C)B76/2000) 

Malay Ohushan Doy 	 . . . 
	Applicant. 

By AdvocataMr)CD3 & Mr.S.Dutta 

Va . 

•or Indin & °r. 	 $ . . 
	Roopondent a . 

r 	
)AtDab Roy, 

O4.to,2UO/2OU1 (1) (In U, P. (L) 315/2000) 2 

av>- Shri Hugo TmIn 	 . 	
. 	Applic 1r!By 

Advct0 Mr.A.Roy, Mr,.Chanda & 

ThBStao or Arunachal Pradoh. & 013, 	• 	6ndBnt5, 
Mr.A.DobR0y, 

We have hoard (r. M. Chanda ror.th 'applicanta  
• 	

and Mr.A.Dob Roy, lournod S.C.G.S.C. br thu rapondont. 

2. 	In all the arorosjd O..s thu que.tj0
0  or '*4 . 

aro 3imilar and they can be d13pod or by a common 

Cortd,, 

H 



- 	
- 

order 	ajnst uhich 
lo'flod COUflSQI rr the portia3 hv a n 

 

in  

The app1jc1t3 
or the PrnenL 0.A 1 5 are aorvjn 

	

dirr 	
cpacjtjo under the stat,3 of 

Pradosh Tha applicant3 are serving on the 
ba3j8 

depuLati . on. Th9y are meinly involved with Divjj
ona i \ Accountant in 	or9anjaatj 

tol OtAccoutant 	
(R,ArUnaChI Prado3h and Mlighralfay4. A ftur 

uxpi ry or thu p un od or deputation 

pa30d for repatriation to 
d 	 th Ojr original 
epartment Agrievad by the ordor 

or rapatrjatjo the 

filed 
app1j5 	

Lho Writ Petitions in High Court, 
which have be00 tran3furred to th3 

Trib 

Learned CQUfl30j for the applicant has Submitted 
that by order datd 15_11_1999 the COvetflmet 

or Anachal 
Pradoh has ectefldod tho period of

,  doputj00 
or a poriod O 

two Ynrs from thu dotu or' xpiry or their 

PrOont.roopocLjv0 Lur1urjn th inturt 
or pUblic 

op e r e Lj ervj 	The 	
p port or 

t h a order read0 ao Under i 

;. 	

SI., 

I

lTho Cüt. of Anachal Pradsh is of the 

	

CR 	
view thot rquitmp0 and 

POStiflQ 
of th DAO/DAS for 38 workIng DIV1j000 

of PUD may not be done 
( 	.. 	

at thi3 stag a, sincu finaj 	bcj i o n or the Govt. 13 stjj awaltod 
	

o 
Account50t3 	

tj00 
porjod 

	

	

The 	

d9put
serving DIvisiOnal in the works D bn 	 t eptt,3  

ojs may be alIQUOd 0n3j00 fdr a 
further 

- 

	

	

of two years from the date oP fixpiry of th Gin 
Present resp Octiva te ra in th lot erest of pubjc aorvjc 	

Th13 will provide succour to the poor financia1 
Posit!00 or 

the 8tatä 
pr O vrAilinq at the present tim 

	
Thj a rranQ nønt j propod till view or th 5t0t0 GovL 

03, L 00111    orUcn.tl 
in finuj shape could bu put ford to 

your 

Thu5 thaLperOdoC oxpjj 
3tand3 

•oonded by order dated 15th 
Nov'gg from the dato of, oxpj 

ry. In thu friountirrir Lh a5 tat of A runacz1 P . rild 0 311 ha 	
e 

3 
take0 a d0cjj00 to ab3Qrve the 

Contd,. 4 
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r 

dututjOfliQt aPpUconts in the State Cadre by ordo 

dated 12-1_2001 ,.copy 	
which ha3 boon rilr3d a 

Annexur.9 Tho'làtor is buing reproduced below; 

Io, 

Thu Accountant General(A&() 

	

Arunachnl Pradnsh, Mughalaya 	etc,, Shillon9_793 001, 

Subi Trann rur or  tile Cadre or Account3 o rricur/Q ivjaj01 Accountant3 
to the Stat8 or Aroacha1 Pradeah - regarding, 

	

wQ0 under active con3ideria 	or thQ Govarnment or Arjnachal Pradosh ror sometjma to take over the Cadre or the 
OViejQflaj Account3 orricbre / OivisionalACCOutt or 

. 	
o r 

the Uo rka 0 epatmant totaljg(.9i (Ninoty on 
tjng post3 rrom the oxis 	

combined cadre being 
rtf 

( 	
controlled by you. Now, tho Government 

Q r 

	

• 	
unn 	PrauuDh h 	dflOjdd 0 t  ahovo said Cad 	Undu 	 QV 	th 

the dir \ 	,••;• 	
/ 	 the Diractor 	 c,t cont1 or or Accounts & Tronurin 3  Govt, or 

Arunachal Pradh, with 
IMMOdiate orfect, 

ba ai 
Percono th038 

who are borne on regular 5j 
the cadre and opt to come over to 

A runachal Pradeah tatø Cadre, will be tekc 
over on, statuo quo Ubjot to acceptance of 
th 3tato Government  
hencorort no 	 it in ale0 djjdd that 

on dot0 will be antorteihOd 
tho 	 Ca303 or o who ore precontly on deputa tion and 
3ervjngj thio otatu s 	

xamLod at this hall be 
end for their fut 	

cotjj0 Ovon art or completion of the 
Oxi3tjng term or doputatj0, 

It i5, thurercre teque3to;0 take 
necessary action at your levej so that th proce o

s or the tran3r.r of the Cadre along with th(1 JlIiinr por3onnat con dALiy, 	 be. complutod imo- 

Formal flOtlfication is under isBua and 
3hLlIl be cotTrnunjcfltad in duo courco. 

Yours faithfull y ,  

(. 

	

irector 	Accoun Y 
Mgu ) 

t & & E x_Otficio Oy.&ecy. 
	(Fin 	) Govt. or Aruna.hal Pradeeh, 

NA UA R LAGU N a 



_ 
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dOttjonjqt appjjnt5 in the Stato Cadre by order 

dtd 12-1-2i •opyor which hao buon riled as 

Annexur_g. Th 1t'or is bujng reproduud bolow 

Io, 

'Thu Accountant Gonoral(A&E) 
Arunachnl Prndnoh, Mghal5ya, etc,, 

.' 	• ShillonQ..793 001 

Subi Irfl n Icir or the Ced 
Accouflt5 0 rricor/ojvjajonai Accountants 
to the State or Arugcha1 Pradah — 
regarding 

Sir, 

I t  LJQu under active Considerati
o n of tha Government of Arnachal Pradosh for som9tjme 

to ta e over thn Cadre or the Divisional • 	
Accounts Offjcbr / Djvjj0j Accountants or o f the Uo rko 0 epatment tota1ig91 (Ninty on 
posts from the existing combined cdru being f (( 	
coOtrollad by you, Now, the GQvenment QP L1 	I • 	J;t) 	
Arwnncriai Praduch 	dncjdod to tkø over the 

	

Air 	 a
bovoid Cadre undQr the diroct contrj or \ 	 ' 	

/ 	 the Director or 
accounts & Tro8ouri3 Covt, of Aruna C 

h a I Pradsh, with Immediate ofrect. 

Porcono tho50 who are borne on regular 
baois,in the cadre and opt to cothe over to 
Arunachal Pradosh state Cadre, will be takc 
over on status quo 3Ubjoct to acceptance of 
the state Government it jo 8. 1no djjdad that • 	
honcoIortfr, no rh DIVi3iO1ACCOUntatc 
on dotatjo0 will bo ontertaiflOd 
tho 	 CaSOS Of 

who ore Preuuntly on dejtatj0 and 
servingjn this otatti shall be oxaminod at thj5 
end for their Put'tJrL continuation Overt after 
complrtjo of the exi ting term of deputation. 

It i5, thorercre, r-equG3trid to take 
necessary action at your level so that tho' 
proccos of the transrbr of the Cadre along with thn Jillinr) 

poruonnul oafl be. Completed im,na-dlu Luly 

Formal flOtification is undor iasuo and 
3110li be communicaLad in duü couro, 

Yours faithfully, 

(Y .M gu) 
Djector 	Accoupt & Traau rl es  
& 

	

	
Finance 

Govt, of Arunachal Pradesh 
NAIIARLAGUNI 
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A 	thm Stuto Govorninucit l I 
. 

ao  extondod thQ puriad 

of doputution and rurther hau takon a dcciion to 1bcorvo 

thuapp1jcants in the State CAdre by ordor dated 12-1 -2001, 

in our opinion, nothing is loft to be dociciod.by this 

Tribunal in thu30 0.A.S. The ardor or repatriation icupgned 
I' 

in høso O..s 	
ordor dated 15-11-999, '-s  

Filed ka, Anneur7, 

The applications are accoingiy, disposed of. 

It is mado cluar thut if change in tho present aiatjo 
'. 

• arises, it lii)\opon t0 the °ppiicant5 to approach this 

Tribunal. 

There ohail, hosevor, be no order as to cost5, 

d 

s/vicc CAI1U4AN •;) 	
Sd/r[ 

41 

b4r%r 	. 

Cojfl 	to Ire tc 
/ -- 	 0(3 

10 	0tfl.i( (J) 
;in1T 	fli'iii ( 	rflj 	1N. 
ritruI Ain 	i :j;c,i i. 	T;Ihu i 

Cai 
iuwh ii unh. G Uwh,e 

'uuH1 	 11I,iCi- 
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ANNEXURE- 

~0 

GOVT OF ARUNACHAL PRADESH 
DIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN 

(THROUGH FAX/SPEED POST) 

No..DA/TRV/15/99/9629 	Dated Naharlogun the 15th  t$ov'99 

To 

The Accountant General (A & E) 
Meghalaya, Arunachal Pradesh etc... 
Shillong. 

Sub :-Recruitment/postjnq of regular Oivsional Accountants., 

Ref :-Your letter No..DA/CelI/2-46/92-93/1241 dated 4-10-99 
& this office letter No.OA/29/85/(Part)/6304 dtd 8-9--99- 

Sir., 

The issue of recruitment and posting of Divisional 
Accountants to 38 Rural works divisions of this state which are 
presently manned by deputationist were under •activs consideration 

of the State Government The Govt of A P.. has observed that prior 

to this correspondence under reference the State Govt.. as well as 

this Directorate were never consulted while recruiting and posting 

of COs/Cs, though these posts were borned in the estabistinent of 

Executive Engineers and paid from the state exchuer. It has also 

been observed that prior to declaration of the Statehood (-87)., 
the cadres of the DAOs/Oas were enjoying pay scales without anomaly 
with the comparable status of Accountant/Assistant/Surintendent 

in the State Govt.. working either in the Directorate of Acoounts & 

treasuries as well as in other Directorates or in the District 
establishment.. The Directorate of Accounts and Treasuries now 

express concern on the pay scales presently enjoythg by the cadres 

of Dais/OAs were enhanced without having approval of the $tate Govt 
of A.P. The higher pay scales presently enjoying by. the cadre of 
DAs/DAs has been posing a problem for granting htge amount in the 

form of pay'and allowances during the proposed traininq period of 
38 Divisional Accountants. 

The Govt of Arunachal Pradesh is of the view that recruitment 
and posting of the DAOs/DAs for 38 working Divisions of PWD may not 

be done at this stage, since final decision of the Govt is still 

/• 
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awaited.. The serving Divisional Accountants in the works Deptts on 
deputation basis may be allowed extension for a further period of 
two years from the date of expiry of their present respective 
tenure in the interest of Rural service. This will provide succor 
to the poor financial position of the state prevailing at the 
present time,. This arrangement is proposed till view of the Sate 
Govt in final shape could be put forwa:rd to your esteem office,. 

Yours faithfully, 

(C.. M. Mongmas) 
Joint Director of Accounts 

Directorate of Accounts & Treasuries 
Govt.. of Arunachal Pradesh 

Fax No 0360 244281 
Copy to 

The P.S. to the Hon'ble Chief Minister, Arimachal 
Pradesh, Itanagar for information of the Hon'ble 
Chief Mini ster .  

The P.S. to the Commissioner (Finance), Goit of 
A..P.., Itanagar for information.. 

The P.S.. to the Commissioner (Finartce), Govt of 
A,P.., Itanaqar for information, 

The Accountant General (Audit) Arurtachal, Mehalaya 
'etc., Shillong for favour of information.. 

S.. 	The Chief Engineer PWE (EZ/WZ)/RWO/PHEo/IFCD/power 
for information please.. They are requestedto give 
continuation to the serving Das who. are on 
deputation, for a further period of 2 years on 
expiry of their present term of deputation & 
meanwhile they may please direct the executive 
Engineer concerned not to accept joining report of 
new appointee (DA) without consulting the State 
Govt/Directorate of Accounts and Treasuries 
Naharlogun.. 

6. 	The 	Chief 	Accounts 	Officer 	PWD 
(EZ/WZ)/RWD/PHED/IFCO/Power for information. 

7.. 	Office copy 

(C..M.. Monqmaw) 
Joint Director of Accounts 

Directorate of Accounts & Treasuries 
Govt. of Arunachal Pradesh 

Naharlogur, 
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ANNEXURE S 
GOVERNMENT OF ARUNACHAL PRADESH 

Director of Accounts & Treasuries 
Naharlaqun791110 

Dated, the 12th a•ntarV 2oo To, 

The Accou, 	General (A&E), 
Arunachal Pradesh frleghalay 	etc..•, ShiHonq-793 001.. 

Sub 	
Transfer of the Cadre of Di 

. 

Visional ACCOUntS Off icer/Djvjsj1 Acnts to the State of Arunj Pradesh - regarding 
Sir, 

It was under active consideration of the Government of 

Arunacj Pradeh for sometime to take over the Cadre of the 

Divisional Accounts Officers/Djvjionaj Accountts of  the  
Works Department totaling 91 (ninety one) posts from the 
existing combined cadre being controlled by you.. Now, the 

Government of Arur,achal Pradesh has decided 
to take over the 

kbovo said Cadre under the direct control of 
the Director of 

accounts & Treasuries, Govt.. of Arunachal Pradesh, with 
immediate effect. 

Persons , 
 those who are borne on regular basis in the cadre and 

opt to come over to Arunachal Pradesh state Cadre, will be 

tken over on status quo subject to acceptance of the State 

Government.. It is also decided that henceforth no fresh 

OivjsiaJ Accountant(s) on deputation will 
beentertaffled 

(ases of those who are presently on deputation and Serving 
In 

this state shall be examined at this end f or their future 

Continuation even after ccmpletjon of.the existing term of 
deputation 

U/,Al 
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it is, therefore, requested to take necessary action at 

your level so that the process of the transfer of the Cadre 

along with the willing personnel can be completed 

immediate1y. 

Formal notification is under issue and shall be 
communicated in due courses 

Yours faithfully, 

(V.. Mequ) 
Director of Accounts & Treasuries 

& Ex-Officlo Dy. Secy(Finance) 
Govt.. of Arunachal Pradesh 

NAHARLAGUN" 



. 	 , 	

GOVI 01 ARUNACLIAL 11 RADlS1'I 	
: 

l)1RCTORA'!! OF ACCOUNTS & J'REASUR!E 
NA! EARLAGUN 	-. 

NO. DAJTRY/ 15/99 	 Datcd Naharlagun the 11th March O2 

The Accou utaul General ( A& Ii) 
M eghal aya, Aru nachal I jadesh etc., 
Shillong.. 

Sub:- Continuation ofscrviC6 in respect oithe Divisional Accountant.., on deputation. 

Sir, 
I would like to ini'onn you that the slate cabinet of Acunachal Pradcsh has already 

taken a decision for taking over of the administrative control of the cadres of 
Sr.DAO/DAO/DA of works clivisioiis blonging to PWD/PFIED/IFCD/RWD and Power 
department of Arunachal Pradesh. in oidcr to ensure smooth transilion of the controlling 
authority of the said cadres a scheme has already been formulated 'which is being 
submitted to you shortly for obtaining approval of the appropriate authority for issuance 
of a formal ' Noli lication' 

Meanwhile you are requested lr not 10 make any fresh recru1mcut to the post of 
the l)ivisional Accountants against the Works (hivisiuns of' the State ol7\ruiucha! Pradesh, 
which is in continuation to our feud No. DAII'RY/ 15/99 dated 1 5/11/99. .Frcsh 
recruitment of the Divisional Accountants will be made by the state government through 
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants 
those who are appointed by you on deputation from the stale service of Arunachal 
Pradcsh may be allowed to continu 	 un e, as Emergency Divisional Accotants for the time 
being as a working arrangenient. But for their absorption on regular basis, they will be 
given chance to qualify themselves in the Divisional Test examination which will be 
'conducted by ihe slate government through the authorized ' officer of the state 

government alley taking over the administrative control of the cadres. 

Yours faithfully,. 

• 	1.. 
(i\.K. Gulia) 

Conunissioncr (lvi natice) 
(Jovi. Of A iu tiachal P radesh 

itanagar; 
Memo No. DA/TRY/l 5/991 	 • Dated Nahar l atw li Thcj 1 ih:March'O2. 

Copy to :- 

The Clbl' Engincer, PWD (E/Z, W/Z)/PfIED/IFCL?/RWD and 
Power Department of Arunachal Pradsh for informatiou. 

Coup  

'I, 
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2). 	i\ii Executive Engineers, PWD/PiIED/IFCD/RWD. & Powc 
depail mcnl of' /\cunacllal Pradesh 1'61 .  inlonuation. 'l'hey are 
requested fur noL to release the Divisional Accounta nts, who aic 
on deputation hloin the state service of' Arunachal Pradcsh , on 
CXf)Ily of their (icI)Utatiofl term, until huil her Or(lcr from this cud. 

(AK. Guha) 
Commissioncr,(Finance) I 

Govt. of Arunachal Piadcsh 
.1 linaar, 
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v-N "observes World AIDS Day. 

AMSU to boycott 
Manipur governor, 
MPI-t.&L (UI'li):' The All 

Sttidc'S' Union 
(AMSU) saturday' en-
nounced to b3ycQti Gover-
nor Ved prakash Marwah 
and his advo isrs with Ira-

rnedlz-te eflect 
The dec!siOfl-WaS taken 

to protest the governor's 
failure to concede to lh 

rganatiOfl'5 charter of 
demands for Improvement 
In the quality of education 
in the state. ,• 

PWG riaxals blow u 
court building' 
HYDEFCABAO, Urii): Con-
tinuing with their' violent 
spree, n,axafites of the 
banned peoples war.groUP 

PWQ) have' blown up a 

court buildIng housing the 
offices of assistant SeS- 

claS$ --,inagistra!e.-- at 
A&1badin .,Adflaad, dis- 

ridesl, 

VA 

	

cIea's its stad o Rotti4rng dam  	2; 
"'VITAbAGAR, Dec 1 (Uhf) c3"ret r9t I C i'2S fUTthJ ap 0 thspu edz-ucro h)detrorojeCls to speculate %hIch srsas mrcl' 

The Ar,rnaCtal Prsocsi socit- p ced the crc_ ron ofth er cx to the CB' addmg ths the in ge subme it d in .rrd around 	 -5 	 - , 

ifi athasapp 0 ed the se'l 'r..,.p -'adre p051 of d prr co-irnis vest sstiig agency hd ace si klong tonship 

 

0 5 SISIC 
o'-reD ce-'russ,on . sioners fo Up"., S ane Kung lo d fiir.herconstruCuta work 	To alla 	n un varranted  

stau1O') body In loop. a'er th Kume a'd Loier Diban val 	The canmef furh ra'prO' 	the cabrcct dec ded that1te  

irlerer of women in, thc'sutte, ley disr. icts v ith he dousners at 	 o al Hydi o Electric Pouer  

	

ing 

Roingrespectiv ' angle wit 

	 -: 

tser Takarn Sanjo tolo ne s 	itha, pp cedtheproposa! 	 o te Rotn,n,dn do not re 	
, 

men here today tha i recen 	fo realization ofnominal er in divisional 	- sJ in 4bme nC of any p -t 

concludedeacifle happro CO c'irtlIOn with ti - c process ne i ursodeprt o Along toisht' Otherais 	
'.- 

the Ievyrng of mon \ ser'i C and issu-aces of lard process 	 t- p ojec %cuid be unaccept 	
F o " Oi'O St.di 

charg-s onpokka (co •-e e) an i certi'icates i toe state t the irnsaiOn - 	coz-troi de s' 1 e to the siate go' emment, N If RLAGUN Dec 1 The thoroughfare of the town hold- ciery.  

S mi kk(naifco etc e) o 	r te of ten pr s p r squ.re 	 Sjoy said 	
Lions Cljb of Naharlagun ingpiacsrdsandbannersOnPre 	A blood do 	a c..n' and 

erament accommodat on ir mees from pnvate and md ',idu 	Tassrpshfromt1 	
The people of 4Jong ers (LCN, rr cssociation will' State yen on ofAIDS and converged AIDS awareness e hibi ion 

places connected b rio orable als, subject to a nitnrnum of Rs 	ssveconiToeac 	
citing over he proposed con- AIDS Cortrol Socuet' here oh- at the Community Hall pre vhich was usau,u ased b) the 

roads as a nominal ta-c 	500 and Rs 150 as fee for rgis 	 scicttOn of Rottung darn over sc'ved Dcernber I as World mines 	
Dr. Tap I., besides a s-'os quiz 

counLantlene
In its recently concluded cation. Sasijoy said, - - 	 ' 	•' •' --------------'  the  b' 	-/cDS Dsy'..withtherest of  the 	Minister of Stale for Health contest on.A1DS amon the 

meeting at Along, the district 	
The cabinet meeting, which jnfora- :,": -'' 	- 	

chao A dóisn 	
rc'0TA medsIve'raflyas dr-. Dr T Tapak and high ranking sch001criildren were the main - - 

	

nf Wc,q Siasig the was chaired by Chief Minisler 	
The cabinet was also in 	tang 	 a 	app 	

gun .,ed at ire Commwutv Hall health deoaitnent fkal 	
highlights of the da> 

cainct also approved the policy Mukut Mithi, approved the re-' formed about the mcctsern term cencsngdarigtr 
	- - - - - 'pcmises here t'inrk heocca- attended the rally, in hSSddSS 	

Later in the day, the Lions 

in respect of 	
(pi'IiC sites vised estimates of micro-hydel fiscal reform prograrnicat of the 

	The state government had sici, accordtng to a LCN re Dr Twak cautioned the people Club members met the truck 

and facilities for acverssement projects and oiiusllon of exist state go%ernmeot, be 
said 	- meted the NhPC txi 	gate 	

in genesal and the students in me. w oars cars r toe 

or publicuty camçsssa in he trgeqop'en unoerdispute 	
ThecabinetoOted1saasthe so . the construction of three 	E.iir in the-morning the particularahouttl'ed-'e.tfd.s AlDSvirtsandawarethernof 

state 

	

	
Sanjoy said the sta'e gosern investigation had not been corn- dams in three osiferent places of ,me-nbem ofLOl, itsivell-wish-- ease and called upon them to the dread d virus and _ruous 

oy who is a,so the gov meat bad handed over some plated for the proposed Slang ma nver tastes I ofgoing forods ems and students of various aware the people of the killer preetltive niessures required to 

eroDt spokesman said the cases relathntotheCO'tStTUCti0OJsYdCI project, it was insttirC mega darn he 
	 sd'ools tnOWDba1oCkO vIrus and do their best for P 	be taken so remain free from the 

- 
	tc'aiziU ycaitloit of the disease in the so- 	le ypujs, ne release cufi5 

'CM announces Rs 50 Lakh ULFA to  
a- - — 

	Dec T (UN!) abinda Rajldaowad iiaImr stresSc on SOCLOeCOflODIIC ev. 
die 
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